
No. A-!?O?3 / L/ ?023-Ad.IV-MCA
€overdtaent of Tadia

ll{inistry of Corporole Affoirs

'A' Wing, 5th f loor, Shostri Bhowon,

Dr. R.P. Rood, New Delhi-ll0ool
Doted: 06 June,2023

To,

1. Secretories to 6overnmenl of Indio, All Ministries/Daportments of th?
6overnment of Indio.

?. All Chief Secrctories to the Stole 6overnment/Union Territories.
3. Rrgi3tmlr cencrol of All High Courts.
4. Choirpcrson, IBBI.
5. R.egistrlr, lrlotional Compony Lon Appellote Tribunal.
6. Serretony, l.htionol Compony Low Tribuncl.
7 . Secrctory , CCI .

8. Secrttory, NFRA,
9. Secretory, fnstitute of Chartered Accountants of Indio (ICAI), f.P. Estore, New

Delhi-110O02.
10. Secrctory, fnstitute of Cost Accountorts of Indio (ICoAI), Sudder Street,

Kolkcto.
11. Secretory, Institute of Compony Sccretaries of Indio (ICSI), Imtitutional Area.

Lodhi Rood, Irlew Delhi-110003

&S: Fillittg up of 05 (Fiw) posfr of Judiciol ,tArmbcr and 05 (Fiw) posis of
Tcahnicol llctnbcr.r in fie Nofionol Conpony Law Tribunol (MLT) - invitiqg
oalinc opplicotions fe.

Sir.
I om direcled to stoie thot online opplicotions (ovoiloble on portol

hfrp:.Tqptfuncnrbcrrnco.gv. in) ore invited for the O5 (Five) posts of Judiciol
Itrlanbers ond 05 (Five) posts of Technicol rllembers, lrlotionol Compony Low Tribunol
(MLT) constituied under Section 408 of the Componies Act. 2013, for the voconcies

orising in 2024 storting from 10th tAay,2A24. Ttrc nunbcr of vocorrics or. tqrtotirc
ond my dccreasc or incrcosc wilhou? prior noticc.

2. The selected condidotes will be reguired to serve ol any of the olreody
constituted NCLT benches or benches to be conslituted in future in different parts of
the country in o phosed morner with All Indio tronsfer liobility os per avoilobility of the
vocorcieslexigencies of work.

3. Qloliflcotions for Judiciol tlAcnbcr: As per the provisiom of Section 409(2) of
the Comp€nies Act,2013, o p€rson sholl not be guolified for oppointhent os Judiciol
liember unless helshe:-
(o) is, or hos been, o judge of a High Court, or
(b) is. or hos been, o District Judge for at lecsl five yeors, or
(c) hos. for ot ler'<t ten y€ors been an advocate of o court.

Explonation - For the purposes of clouse (c), in conrputing the period during which
o person hos been on cdvocate of o court, there sholl be included ory period during
which fhe person hos held judiciol office or the office of o member of o tribunol or
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ony posf, under the Union or o Stote, requiring speciol knowledge of low ofter he

become on odvocote.

Qrlifleations for Tcchnicol lf,cmbcr: As per the provision of Seclion 409 (3) of the
Componies Acl 2013 os omended by Compcnies (Amendment) Act, ?O17, o Person sholl

not be quolified for oppointment os o Technicol Member unless helshe-

(o) hos, for ot leost fifleen yeors been o member of the Indion Corporote Low

Serlice q Indion Legol Service ond hos been holding the rank of Secretory or
Additional Secretdry to the Government of fndio; or

(b) is, or has been in proctice os o chortered occountdlt for ot leost f ifteen yurs:
or

(c) is, or hos been, in proctice ds o cogt accountanl for ot leost fifteen yeors; or
(d) is, or hos been, in proctice os o company secretaty for ot leost fifleen years: or
(e) is o person of proven obility. integrity ond stonding hovirg speciol knowledge ord

professionol exqience, of not less thon fifteen yeors, in industriol finonce,
industriol monog€ment, industriol reconstruction, investment, occountoncy: or

(f) is, or hos been. for at leost five yeors, o pr?siding officet ol o Lobour Court,
Tribunol or Mtionol Tribunol consfituted under the Industriol Disputes Act,
1947 (14 of 1947).

4. A person sholl not be eligible for oppointment os [rlember unless helshe has

cornpleted thc ooc of 50 (fiftv vcors) [Section 413(21 of Conuonics Act 2Ol3I os on

the last dote of receipt of online opplicotion.

5. Tcms of Apgolnfncat: The tllember(s) will drow poy in the poy level of 15 os per 7tr
Centrol Poy Commission plus allowonces os odmissible. Pcy protection is ovoiloble for
oppliconts, seruing or retired (Government officer or Choirmon, Vice-chqirmon,
President. Vice-President, Presiding officer, lAember of o Tribunal, Appellote Tribuml
or on outhority, or o Judge of High Court), who ore/weee in higher poy scole. including
cpex scole in 6ovt. of India. The p<ry scole ond other service conditions would be govemed

by Mtionol Compony Low Tribunol (Solories ond Allowonces ond other terms ond

condiiions of serrice of the President ond other tlAembers) Rules. 2015. A copy of the
rules is olso ovoiloble on the website of the i inistry of Corporofe Affoirs. A person

selected. if olreody in Govemment Service, moy retoin his/her lien with his/her porent
codre or 

^ 
inislry or Deportment, as the cose moy be. while holding office os such for o

period not exceeding one year.

6. After joining os o tAember in the Tribunol, if ony Member wishes to opply for
olher ossignments in ory orgonizotion/post. his/her opplicotion will be considered for
fonrording to lhot assignrfient only ofter completion of two yeors of service os ilember
MLT.

7. Every tAenber sholl hold office for o period of five yeors from the dote on which
helshe enters upon hislher officc. but sholl be eligible for re-oppointment for onother
lerrn of 5 years. The term of oppointment is, however, subject to the moximum o9e limit
of sixfy-f ive years.
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10. Interested persons are odvis€d to visit the portdl

htlps://opprrbnanbermca.gov.in, in order to subnit online opplicotion fron 10.0O Atll
of (}8.06.2O23. The detoiled instruclion for filling up the opplicotion form online ore

ovoiloble on the porlol (under 'Instruction for applying online" heading). All reguisite otd
relevont documents reed to be uplooded online while filling up of opplicotion. Last dot
fc ainltting onlirr apglicorim ir 19.07.2023 at 0ll:30 Plil.

11. Prirt ouf of l'irc opplications aftcr finol submission on onlinc portol duly
cotnpLtGd, od sig rcd ololqrvith copics of uplooded documents, ond through propcr
chanacl (occornpaaicd by o c.,tificot by tlre prescnt cmplolrcr. in Anncxl.c),
*hrr.wr opplir:oblc, shouH raoch Shri Rio:ul Hogrc, Undcr Sccrctory. *linls?r'y of
CorFrot Affoirs. Rooh No 526, A'Wirq, 5* floor, Shostri Bhowon, tlcr Dclhi-
110@l htlst by 0!l:30 ?l{t ol 31.O.2023.

12. Wide publicotion moy be given to this odvertisement by oddressee orgdnizolions

ord their field offices, so os to focalltote eorly ond opfimum number of opplicotions.

Yours foifhfully,

(Riazul Hoqr)
Under Secretory to the 6overnment of fndio

Ph: (Otl) 23381349

C.oV1 lo:

1. Under Se,c?elary, Ad.II S€ction, l!\CA for circulalion omong eligible fCLS

Off icers
2. Technicol Dirccfor. NfC, I CA with the request to uplood the vaconcy circular on

thc portol.
3. Technical Director, NfC, DoPT with ihe rzquest to uplood the vocorcy circulor on

tha DoPfs w€bsite.
4. E govenu^ce Cell, Ministra of Cor?orate Affoirs with the request to uplood the

voconcy circuhr on the website of thc rlAinistty.
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8. Selected condidotes will be required 1o produce o medicol fitness ceriili.cote before
joining.

9. Applicotions of persons working rn Courl /6overnmet I ServicelPublic Sector
UMertoking/other orgonizotions should be fonrorded through proper chorylel within 10

dqs from the closing dote of online opplicotion. The forwording outhorities should also

certify (in the formot given in Anncxurc of the online applicoiion) ihot th€ entries in the
opplication have been veritied lrom the records ond found correci, ond thol no

disciplinary/vigilonce proceedings are either pending or contemploted ogoinst the
opplicont ond thot no nojor/minor penolties hove been imposed on the officer during the
losl ten years. The forwcrding outhorities should enclose the up-to-dote Confidential
Report Dossiers of the opplicort for fhe last five yeors.

aC,*



Annexurq

(Certficat€ to be furnished by the EmployerlHead of office/Forwarding
authority)

Certitied that the partbulars fumished ry and applicatioo
No are conecl and hdshe possesses educational qualifications

and experience mentioned in vacancy circular. lt is also certified that:-

(i) There is no vigilance or disciplinary case pending/conlemplated against
Sh. /Smt.

(ii)

(iiD

Hislher inlegrity is certified.

Hislher CRIIAPAR dossier in original is enclosed/photocopies of the
ACRJAPAR for the last five years duly attosted by an officer of the rank
of Under Secrelary to the Govt. of lndia or above, are enclosed.

'No rnajoriminor penalty has been imposed on hin/h6r during the last ten
years.'

A list ol maior/minor penalties imposed on hirn/her last ten years is
enclosed.

(iv)

(v)

Signature--------_-
Name and Designation---

Office Seal
Place :

Date:

Ust of eflclosures :

1.

2.

3.

4.

5.

(St,ike out which is not applicable )
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